
HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

MONDAY,THE SECOND DAY OF DECEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 33576 OF 2024
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years, Occ. Un-
ngareddy District

Between:
1. Arakula Yadaiah, S/o. Arakula Jangaiah Aged about 40 years, Occ. Un-

employee R/o. H.No.3-3211, Tatakondapally Rangareddy Distiict, Telangana.
2. Akula Sunitha, D/o. Akula Anjaiah Aged about 39 years, Occ. Un-employee

Rlio. Anajipuram Village, Mothkur Mandal Nalgonda District, Telangana.'
3. Kethavath Ravindar, S/o. Kethavath Hanumanth Aged about 41 years, Occ.

9l .".Tp]oyu" Rl/o. H. No. 1 -1 8, Narasaipally Ananth-apuram, Mahiboobnagar
District Telangana.

4. Animigari SJr_ekher, S/o. Animigari Pentaiah Aged about 42 yea$, Occ. Un-
employee Fl/o. H.No.2-3812, Polepally Amangal, Mahabo6bnagar District
Telangana.

5. Dandetikar Narslngh, S/o. Dandetikar Veeroji Aged about 44 years, Occ. Un-
employee Rl/o. H.No.3-36, Vinjamoor Nalgonda Diskict, Telanjana.

6. Lambadi Rirju, S/o Lambadi Pool Singh Aged about 31 years, Occ. Un-
employee Rl/o. H.No.'10-2815, Sangya Tanda Venkatapur, Medak District,
Telangana.

jappa, S/o. Gundumalla Narsappa Aged about 37 years, Occ.
Rl/o. H.No.2-49, Maddur, Dorepalle Narayanpet District,

8. Adhe Renuka, Wo. Yadagiri Aged about 39 years, Occ. Un-employee Rl/o.
H.No.7-1689, Seetharampuram Miryalaguda, Nalgonda District Telanlana.

9. Jammu Shashikala, Wo. Nomula Venkatiah Aged about 33 years, Occ. Un-
glnployqe Ft/o. H.No.1-39, Anajipuram Village, tMothkur Mandal, Nalgonda
District Telangana.

10.Boga Nagaraju, S/o. Murali NAged about 36 years, Occ. Un-employee Rl/o.
H.No.'14-7'l , Cherial Warangal District, Telangana.

ll.Prakash Pavare, S/o. Pawar Srinivas Aged about 38
employee Rl/o. H.No.6-5-2312, Bali Complex Tandur, Ra
Telangana.

7. Gundumalla An
Un-employee
Telangana.
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The State of l'elanoana. R?p.OV.it. Special Chief Secretary. School Educationuepartment, 1'etangana SNietariat, H6;;b*i. , """,.
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...RESPONDENTS
petition unde:r Articre 226-or the constitution of rndia praying that in thecircumstances statr:rt in th.e affidawJif"i"if,ir"i,i,n, the High Court may bepreased to issue a /rit' order o,. oir".tio,irrorJ'i".ti"rr",. one in the nature'of awrit of rVlandamus rr.crarhg tn" ,"ii"r'"J n"Iirl'*r, *".3 in framing Guiderinesfor conductins Tea-er erigioirity iu=,iiiil""i,ill Notification No. ta_qt zototNCTE/ Acad datr.,rt t.l dz.ioir, - 

"lp!",r",fv" ctause(iv)(c) of paper_il ofGuiderine'No 7' wh're p.etitioners whffiffi; to other category teachers areforced to opt either f':r'crause(iv)(a1 i.e., nr"irieiaii.. ,no science paper or socialStudies paper who a.e unequals i"o i*rli"o ir,""and Science teach.rs 
"no 

'so.irr rir;il %]";"'r.":ff,fli#,Jn,#r,fffr,:;Respodnent No 2 in aJopting,*," 
""ii'6"ri0u,,""."#" Go.Ms.No.36 dt.23.12.2015and action of Resorro"n!l)9,1. in roil-o*ing"i;u's"aio.er,O",,nu. , .Inolii,ngTerangana State Teacher Erigibiriilr".i-iio"riir"roro'vide 

Notification dt.04.11'2024 as iregar, Ar:itrary,igai;.i;;:ipl"":lriaturariustice, 
vioration of theprovisions of the RTE o.l?9gn ,"0 rrrCiii"tisds ,no viotation of petitionersright guaranteed under Articre 14 

"ro r6'.r ii" constitution of rndia andconsequen,y set aside 
",r::u(,.rlt"l 

of-Cu,O"Iin"'i prescribed by Respondent.No 3 vide Notification No. zo-il^r'oi,l N#Ei'i,Jui or..,,.0r.2011 andset asideGuideline.No.T(bXivXc) 
, 
of Go.Ms.r.t.'e-o: ^"11:e e.ioti lr*ui. 

..'uv
Respondent.No.2 anr set^11i!e rrr"i..zi[Xirrf") "J, ,","nnrna state Teacher
E::fJ$"I:,it-.(rc-rt:r) zozq-t't ;i;;'iffiiXti;n dt04 i1 2024 issuel oy

petition under {ir:ction 151.cpc praying that in th-e circumstances stated inthe affidavit fited in suoport g y," o"Iiii'n, i,.," rlilr., Court may be pteased tosuspend Note' 7(bxiv)rcl ot retangan;'strt"'i".tr,"r Erigibirity r".i_rrb-reri
3l?i:: "J? :,. I;lJ::Xi,i l,,.?il:l 
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Counsel for the Petitioners: SRl. SIRIPURAM KESHAVA

Counsel for the Respondent No.1: SRI GADI PRAVEEN KUMAR Dy. SOLICITOR

GEN. OF INDIA

Counsel for the Respondent Nos.2 & 4: SRI T. VENKAT RAJU GP FOR

SCHOOL EDUCATION DEPARTMENT

Counsel for the Respondent NO.3: SRI N. ANANEESH

The Court made the following: ORDER



THE ]ION'BLE THE CHIEF JUSTICE ALOK ARADHE

AND

TIIE HON'BLE SRI JUSTICE J. S'REENIVAS RAO

ORDER: Fe- t\e Hon'bte tLLe Chief Justice AIok Aradhel

Mr. S,iripuram Keshava, learned counsel for the

petitioners.

Mr. ll. Venkat Raju, learned Governmer-rt pleader for

School Education Department for the respondents No.2

and 4.

Mr. ll.Ananeesh, learned counsel for the respondent

No.3.

2. Hear<l on the question of admission.

3. In this writ petition, the petitioners have assailed the

validity of r:lause (iv)(c) of Paper II of Guideline No.7 of the

Guidelines {or conducting Teacher Eligibility Test on the

ground tha: the same is arbitrary.

wRIT PETITION No.33576 of 20124
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4. Facts giving rise to filing of this petition briefly stated

are that the petitioners have obtain'ed the Bachelor Degree

in Telugu and Bachelor of Education Degree in Telugu

Literature. The recruitment to the post of Teachers of

val,ious categories in the State of Telangana is governed by

the Telangana Direct Recruitment for the post of Teachers

(Scheme of Selection) Rules, 2023. In order to be appointed

as a Teacher, a candidate is required to pass the qualifying

examination, namely Teacher Eligibility Test (TET).

5. The National Councii for Teacher Education (NCTE)

has framed the Guidelines for conducting Teacher

Eligibility Test. As per the said guidelines, a candidate

seeking appointment as a Teacher to teach classes I to V is

required to pass Paper I, whereas a candidate seeking

appointment as a Teacher to teach classes VI to VIII is

required to pass Paper II. The dispute in this writ petition

pertains to Paper II. The relevant portion of the Guideline

No.7 is extracted below for ihe facility of reference:
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'Paper II (for classes VI to VIIII; No. ofMCQS - l5O;
l)rrratioa of examiaatiou: one-aad-a-half hours

tructure and Conten

(i) Child f,evelopment & Pedagogr (compulsory) 30 MCQs 30 Marks

(ii) Larrguag,-' I (compulsory) 30 " 30 "

(iii)Langue ge II (compulsory) 30 " 30 "

(iv) (a) For Mathematics and Science teacher: Mathematics ald
Scien:t - 60 MCQs of 1 mark each

(b) For Social Studies teacher: Social Studies - 60 MCes of
1 mark each

(c) for a ny other teacher - either 4(a) or 4(b)"

6. The af,rresaid guideline has been challenged, inter

alia, on the l3round that the petitioners, who are language

pandits, harr: been given option to appear in Mathematics

and Science or in Social Studies only. It is further

submitted 1t at the aforesaid provision is arbitrar5r and

discriminatc,ry, as unequals are sought to be treated as

equals.

7. We have considered the submissions made by the

learned courl lel for the petitioners and have perused the

record.

B. The Guidelines for conducting Teacher Eligibility

Test, which :.s a quali$ring examination, have been framed.' t.: 
. Sas'* ...

.1...:l t t

IL.
-lrltr
tttt:. '

t
x
x!



4

'ii:r':

by the NCTE to ensure that competent persons ale

recruited as Teachers and they should possess the

essential aptitude and ability to meet the challenges of

teaching at the primary ald upper primary levels. The

subjects, namely Child Development and Pedagogr,

Language I which is Telugu and Lalguage II which is

English as well as Mathematics, Science and Socia-l

Studies, are the subjects which are taught to the children

at the primary as well AS secondar5r level. A candidate

seeking appointment as a Teacher, therefore, must have

the basic knowledge in the aforesaid subjects. It is trite

law that it is for the authority to prescribe the syllabi for an

examination ald the Court, in exercise of powers of judicial

review, will interfere only when the syllabi fixed suffers

from arbitrariness. In our considered opinion, the

requirement of having basic knowledge in the subjects

which are taught to children from classes I to VIII cannot

be termed either as arbitrary or discriminatory.

9. In the result, the writ petition fails and is therefore

dismissed. There shall be no order as to costs
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To,

Miscellaneous applications pending, if any, sha]l

stand clos,:ri.

SD/.T. TIRUMALA DEVI
ASSISTANT REGIS R
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HIGH COURI-

DATED:02112.12024

ORDER

WP.No.3357ti 61 2024

DISMISSING THE WRIT PETITION
WITHOUT COSTS
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